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(Name and Address of the Competent Authority) 

 

HEALTH CERTIFICATE FOR IMPORT OF FOOD PRODUCTS INTO INDIA 
INTENDED FOR HUMAN CONSUMPTION (EXCEPT MILK AND MILK PRODUCTS*) 

 
Health certificate No :                                                                            Date of Issue:  
 

Description of Consignment 

1. Invoice No. and Date: 2. Quantity: 

3. Consignor / exporter  
 
Name: 

Address: 
 

4. Consignee /importer: 
Name: 

Address: 

5. Country of origin:  

6. Place of loading: 

  7. Declared Port of Entry: 

  8. Mode of Transport: 

  9. Date of Export: 

 10. Conditions for transport / storage: Frozen / Chilled / Ambient / _____________. 

 11. Identification of the product as described below:     
(multiple lines may be used for multiple products) 

a) Description of the food along with HS code: 

b) Name and address of Manufacturer / 
Establishment 

Approval number of establishment 
 

 

 

 

 

c) Name of the 
product 

Lot no. / Batch 
no. 

Type of 
packaging 

Number of 
packages 

Net Weight 

 

 

    

d) Date of Manufacture or Packaging Best before 
(if applicable) 

Date of Expiry 
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CERTIFICATION 

The undersigned Authorized Official certifies that the food and agricultural/livestock 
products (which comes under the ambit of FSSAI) described herein have been produced 
in the facility complying with Sanitary and Hygienic requirements as specified in 
Schedule 4 of the Food Safety and Standards (Licensing and Registration of Food 
Businesses) Regulations, 2011 and the products meet the food safety requirements as 
given below: 

a. Were manufactured at (an) establishment (s) that has / have been approved 
by the Competent Authority in the exporting country. 

b. Complies with the Product specific standards as specified under various 
Food Safety and Standards Regulations. 

c. Does not contain drug / antibiotics / mycotoxins / pesticides / heavy metal 
residues etc., above the limits prescribed by the Food Safety and Standards 
(Contaminants, toxins and Residues) Regulations, 2011. 

d. Contains only those food additives as specified in Appendix ‘A’ of Food 
Safety and Standards (Food Products Standards and Food Additives) 
Regulations, 2011 within the limits specified. 

e. Conforms to the microbiological requirements specified in Appendix ‘B’ of 
Food Safety and Standards (Food Products Standards and Food Additives) 
Regulations, 2011. 

f. Regular inspection/ monitoring of checks in according with FSS Act, 2006, 
rules and regulations made thereunder and as per the criteria specified by 
FSSAI. 

g. Products exported to India conform to the requirements prescribed by FSSAI 
including any other regulatory requirements. 

 

Inspection Date:  

 

Official stamp: 

 

Name and Signature of 
Authorized Official  

 

Place of Issue: 

 

------------------------------------------------------------------------------------------------------------------ 
This certificate is valid for 45 days from the date of issue. 

 

*Note: This certificate will not be applicable for Milk and Milk Products to be exported to 
India. 
 
 

 
 
 

 
 
 

 
 
 
 

 




























